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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD §
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ees Applicant
And :

The Director General, Telscom
(rep. Union of India),
New Delhi-110 0QO1.

. The Unief Gensral Manager,

Tetecommunications, AP,
Hyderabad-500 001,

. The Telecom Uistrict Manager,

Mahabubnagar-509 050.

4, The Sub-Divisional Engineer,
Phones, Shadnagar-5bJ9 216.
«++ Aespondents
Counsel fa the Applicant : S5hri C.Suryanarayana
Cbunsel for the Respondents : Shri V.Rajeshwar Rao,CGSC
CORAM :
THE HON'BLE SHRI B.S.JAI PARAMESHWAR ¢ MEMBER (3)
(Order per Hon'ble Shri 8.5.Jai Parameshuar, Member (3) ).
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(0tder per Hon'ble Shri B.S5.Jai Parameshwar, Member (3) ).

Haard Sri C.Suryanarayana, counsel for the applicant

nd Sri V.Rajeshwsr Rao, standing counsel for the Respondents.
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2. The applicant <claims that he bslongs to SC community.

1993-94 he was employed on contract basis am his contract services

Jare terminsted with effect from 1-1-95,

3l, At that time the applicant approached this Tribunal

| b

n 0A 1215/95, It:isé#submitted that the said OA is disposed of.

4\ The applicant submits that his services wers termina-

tkd on aceount of Director General's orders dt.30-3-1985 by uwhich
But - . by a Judgement dt.4-5-1988 in OA 529/88 on the file of

Court reported in AIR 1987 SC 2342 (Regular Casual Labourers of P &
Department Vs. Union of India), the order dt.30-3~1985 was dec lared

in Ualido

54 - In the meanwhile Respondent No.2 isgued fresn ins-

tructions in letter No.TA/LC/5-180/95, dt.1-4=87 which were also

sgt aside by the Principial Bench of this Tribunal. Further the

Réspandent No.3 issued impugned latter dt.11-4-97 and furniashed the

list of Casual Mazdoor recruited after 22-6-88. As a result, the

8, dt.15-4-37 stating that the casual services of the applicant

Je—

!taaai

He was initially engaged as Casuel Labourer from 1-1-89 to 30-11-52.

He was not employed in the month of December, 1992 . However during

he imposed ban onifresh recruitment and employment of casual mazdoor

the Principal Bench relying upon the decision of the Hon'ble Suprems

Rdspondent No.3 issued the impugned retrenchment notice No.MR/97-38/
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were no longer required and therefore dispenséd with,

6. The applicat has filed this OA challenging the order
dt.1-4-37 issued by t he Respondent No.2 order dt.11-4-97 issued
lby Respondent No.3 and consequential retresnchmsent notice dt.
15-4=397 and for a conseqguential direction tothe Respondents to

regularisae his services with all counsequential benefits.

T The Regpondents have not filed any counter in this
G.A.
B, During the course of hearing, the learned counsel for

the applicant reliad wupon the order passed by this Bench in

GA 1258/97., The observations made in the said 0A are fPully appli-
caeble to the facts of this case also. The respondent authorities
muat tske into consideration the observations made in QA 1258/97
while considering the case of the applicant. The learned standing
Counsel for the Respondents also submits that the directions as
given in OA 1258/97 holds good in this OA. Accordingly the followi
dirsctions are given :=-
" The respondents may sympathetically consider
the case of the applicant and provide him work
to centinue in his service as per the rules,
Till work is available with the respondent
department, the respondents may continue the
services of the applicant by virtue of the
interim order. In case of any sventuality
addee8 that the respondents are to disengage
the applicant or to terminate the contract
services of the applicant, then the respone-
dents may consider thes case of the applicant

to engage him in the works that may arise

in future instead of outsiders.
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With the above directions, the Original Application .

ig disposed of. No order as to costs. :
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Member (J) o l
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Dated:_12th October, 1998. D s
ODictated in Open Court, '
) avl/
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opy to:

v

1= The Director Gensral, Tealecom, New Delhi;

. The Chief General Managsr, . Telecammunicatiuns,
A, P.. Hyderabed,

The Telacom Diatrict Manager, Mahaboobnagar,

The Sub Divisional Engineser, Phdnes. Shadnagar,

One copy to Mr.V. HaJasuara Rae, Add1.EGSC, cAT, Hyderabad

7. One copy to HE53P,M(1),CAT, Hyderabad.’
ﬁ; Ona cepy_tq;D.R(A),cnr,Hyderabad.
g, Ons duplicate copy.

YLKR

One copy te Nr“ﬁ'Suryanarayana'Advacaté,GAT Hyderabad, -
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